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RAMESH NAIR 

The Revenue filed this application against Order in Appeal No. OIA-

AHM-SVTAX-000-APP-339-13-14. 

2. On perusal of records of the appeal, we find that in appeal, amount 

involved is less than Rs. 50 lakhs. In terms of Board’s circular on 

Government’s litigation policy instruction F.No. 390/Misc/116/2017-JC dated 

22.08.2019, as amended, Revenue is not supposed to file appeal where the 

amount involved is not exceeding Rs. 50 lakhs. Accordingly, the appeal is 

dismissed on the ground of Government’s litigation policy without going into 

the merit of appeal. 

 (Dictated and pronounced in the open court) 
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